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stated that the punishment imposed is so unreascnable as to

as the personnel of Delhi Police ate cuncerned, thsy are sovernad
by the Delhi Police Punishmart and Aposal flules, 1680, Gule B

:d for the act of grave mis conduct vendering

him unfit for police sarvice, Rule 11 deals with the punishmant

from an official source, e,Q, & coult or the prosecution sgency,

that a subordinate rank has been convicted in & criminal couit

or sn of fence, inveolving morel turpitude or on charge of discrdeviy
conduct in a silate of drunkenness or in any crimingl case, ths
disciplinsry suthority shall consider the nature snd gravity of thz

o ~— P ~ ~e T - .
@ convicted Police oifficer in service,

t may forthwith maks zn order dismissing
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Or rameving

-

him from gervice witheout calling upon him to shou
1 ~

tha proposed action provided that ne such ardee-chu i

be passed till such time the result of the first appeal that way

have been filed by such police cfficer is known. ;
2 It is necessary to nete that this previsicn empcouers

the disciplinary authority teo inflict the punishment of d

convicted by & criminsl court on chear

a state of drunkenness or in any criminal case and if in its
cpinicn “the © offence: i5 such as would render Puriher retzntion

ja N

of the convicted police 6fficer in service, In such an avent no

o
t

1

©

~ T — . . s : 1. 'y .
d for, It providas that an order Gismissing

fonte
[

uriher in ca

[¢3]

Ka]

uiry 1

or removing frem service mey be passed without calling upon the

delinguent to show causa zgainst the pruoposed sction, This i: als:
| ]
8 case in which the petitioner wss convicted by & criminasl court
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